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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR

o

OA 208/95 j
' |

|

DATE of order::LEJ3j2£d7

indeerjeet Singh son of Late Shri Sujan Singh Bindra aged

about 38,years resident of Quarter NYo. 287/T; Near Railway
Jaipﬁr Line, Gangapuﬁ City, District Sawaimadhopur (Raj-.)
Posted as Ballast Checker cum Guard in the office of AEN
Gangapurvcity, Western Railway, Kota Division (Rajasthan).

j . . vee.oApplicant.
| :
y j=
1. The Union ofj
Western_RailWay, Church Gate, Mumbai.

Versus

India through General Ménager,

2. . Divisional'ggilway Maﬁager (Estt.),
Western Raiﬁway, Kota Division, Kota.
3. ~  Sr. Divisional Engineer (E), Western Railway,

Kota Division, Kota.

| .
4., ‘Assistant Engineer, Gangapur City, Western

- Railway, Kota Division, Gangapur City (Raj.)
. j _ ,

!
r
]

.+ - .Respondents

Mr. S.D. Sharma,-C#unsel for the applicant.

- Mr. Manish Bhandar&,'Counsel for the respondents.

|

CORAM | | ,
Hon'ble Mr. S.K. Agarwal, Member’(Judicial) o
'Hon'ble Mr. N.P. Nawani, Member (Administrative)

ORDER

K o :

;

, \Q -, | | | _ o
iﬁ&f:i£§§£>/,L\ ~ PER HON'BLE MR. S.K. AGARWAL, MEMBER (JUDICIAL)
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The relief sought"by‘the‘applicant'iﬁ this-OA is " to

quash the order dated 14.,11.94 (Annexure A-l) and to direct

the respondents to treat the appllcant as ‘regular Ballast
Checker cum’ Guard and to ay the- appllcant the pay &

allowances as admissible to a Guard w.e.f. 27.2.90.

2. -The learned counsel for the appllcant is only

"Apre331ng the cla1m of the appllcant for pay & allowances as-

admlss1ble to Guard wee.f. 27.2.90 in. v1ew ‘of the promotion -
order’ dated 2.12.99," 1ssued by DRM, Kota by whlch appllcant;

has been promoted on_ regular ba51s.

respondents has argued that beneflt of m1leage allowance had

already been glven and pald to the appllcant for the work ,

~ doéne by the appllcant on the post of Guard. for-ithe perlod

his serv1ces are utlllsed and| ;N0 1nvent remalns due to the

appllcant partlcularly when the appllcant h1mself was

satlsfled ‘with. the payment and the same has been settled.

4” 4. . We have given anx1ou

arﬁftontentlon of both the partlef and also perused the whole
record. - . . o C } -
5. - ,’In 'view' of ‘the.- fact lthat mileage allowances' has

already been pald to the appllTant, nothing remalns ‘payable
.to the appllcant as pay & allowances for. _the period . his
services were utlllsed as Guard and, therefore,_the present

appllcant has no case and thlS A becomes 1nfructuous.

6. We, therefore, dlsmlss this OA. ‘as hav1ng become
_xnrrnctuous with no order as to|costs. ’
S Cl-w, >
(N.P. NAWANI) (SK Ammmm)

MEMBER (X&) - ' MFMBER (7).

. ©On the other hand, 'the learned counsel for the

consideration to the rival_-



